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Civil Procedure Code, Transfer of Property Act, Specific
Relief Act, Law of Contracts, Sale of Goods Act and
Partnership Act
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(1) All questions are compulsory.

(¢) G Fv7 GiEfa0 @y 3%

(2}  Question No. 1 carries 20 marks. All other questions carry equal marks i.e,
16 marks each.

(?) ¥e FH® ¢ @ o IO 3G ARG GF NOAAT FHA WO 9§ T A

(3)  Your answers must be to the point and wherever possible quoting the specific
provision of law will be appreciated.

(3) 3N YegT JGEIT. JEvIF 79 FFIET AT FTgerar aeT SR 36

(4) Do not reproduce any question. Write only question’s number against the answer.

(¥) SWYRasaed 599 J67 g 799, %37 399 F4% 95 #¢7 W [9819,

(5)  Number of optional question up to the prescribed number in the order in which
questions have been solved, will only be assessed and excess answers of the
question/s will not be assessed.

(4) Wmﬁmﬁﬁ@ammﬁ@#wmimﬁmmﬁw
F A= 3R FFT AGIA AT g IART ARSI Om=ar  FeAE IT qwge SR
T,
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“Others than «tted “cased,>randidate should not write roll number, any names
(including their own), signature, address or any indication of their identity
anywhere inside the answer book otherwise he will be penalised.”

“FIERIET i FaRenfirErE Swyfiade HdleT ST #1de] SHead d3%
%Waﬁgme}w ydr fEar el $@E {UR A AT #% T4, 3T
e | '

English version of the question shall be authentic in case of any lype of any
ambiguity.

All questions can be attempted only in one language either in English or in
Marathi as per option given in application form.

FHear st Reedr wafagar wd yeHrdt 3w 503 fHar $yeit et TEe e
fafeet wfesia,

1. Write a judgment on the basis of the facts leading to dispute as narrated below
either in Set ‘A’ or ‘B’.
el AYg oo €9 W fRAl T oaile RVAE U SRfAvEer gediel STerd
rafuia fewr.

Note :
(1)
(2)
(3)

(4)

()
()
(3)

()

Frame proper issues on the basis of the pleadings of the parties.
Adhere to the contents of judgment as required under the Code of Civil Procedure.

Wherever necessary you may exercise discretion in filling up details while
appreciating evidence in the judgment.

Give logical, legal and proper reasons in support of your findings and conclude
the judgment with a proper operative order.

TR aefageydie] HOAET MURd 97 o 9Ny el
feamll sTER dfgdd SfmE swued TgamEE =t fag

=yrafuia qued GegHe/ faaTe e qHeA FeRITaR STEvEs A Ui
HZATE 9 ST,

oA fremfen Tead addT, FEGYR 9 A #ROr fde. qEE g S
o Sifaw amew fagd ol e &=
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SET A

It is the case of the plaintiff that defendant nos. 1 and 2 are the owners of the suit-land
bearing block no. 100, admeasuring 2 hectares, situated within the local limits of
village Takli, Taluka and District Ahmednagar. The defendants gave the suit-land to
the plaintiff for cultivation on crop-share basis for a period of 5 years i.c. from 1991-92
to 1995-96 by executing a ‘Batai-patra’ in his favour on 20.04.1991. The plaintiff was
put in possession of the suit-land. He continued to be in possession of the suit-land
even after the expiry of the period of five years. The defendants restrained the plaintiff
from cultivating the suit-land on 15.09.1998. It is the contention of the plaintiff that
he is in lawful and scttled possession of the suit-land and that the defendants cannot
dispossess him therefrom without due process of law, The plaintiff, therefore, filed the
suit seeking the relief of perpetual injunction to restrain the defendants from
disturbing his possession over the suit-land without duc process of law.

The defendants filed written statement and opposed the claim of the plaintiff, They
denied that they have delivered possession of the suit-land to the plaintiff for
cultivation on crop-share basis, as claimed by him. They denied execution of
‘Batai-patra’ in favour of the plaintiff. According to them they are actually cultivating
the suit-land and that the plaintiff is their agricultural-labourer. They were paying
labour charges to the plaintiff. According to them, the plaintiff cannot seek the
equitable relief of injunction against them since they are the rightful owners of the
suit-land. On these grounds, they prayed that the suit may be dismissed with costs.

R
AL F7F 3 AR &I, TA-SH T F. goo, 8F 3 BN, U A, A F ffeR
AEIETR IRt o wfaarel ®. ¢ § 3 € fod Wom omda. Jfaard % ¢ g 3 9
feid 2o.0v.22%y TS o= T9M ©F WR-T fagd o T mgER @
TE-SEE o gufardt, WURl W g% ¢-%3 WA 29%u-%& YHd, did fgem Suarear
At FHvarEe oo, adie <@ S Yomy aE Qv e, W et drera gol
AT - A disd gl Wl iE gy.09.2/%¢ Ust @)

TE-AE FHUIE AFEy el gReM w99 I AR # <El Sl e SRRl |
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GE 24 Bd. WY FAG S AR F QO T AN e Aew sees AR
eARE, FREEAERE! F9-1d Qg A0 JUR T8l 91 SO oal GEigg 3 e
et wfqardt mrmfi detell IR,

OR/f&ar

SET B

It is the case of the plaintiff that the defendant agreed to sell to him the suit-house
bearing House No. 456, situated within the Municipal limits of Saswad for a
consideration of ¥ 80,000/- by executing an agreement on 07.07.1979. The defendant
received ¥ 10,000/- as earncst money. The sale deed was Lo be exeeuted within
3 months and the balance amount was to be paid at that time. The defendant received
the further sum of ¥ 20,000/- from the plaintiff on 10.09.1979 and acknowledged the
receipt thereof under his signature. He further confirmed in writing about receipt of
total amount of ¥ 30,000/- from the plaintiff. The defendant did not execute sale deed
despite repeated requests made by the plaintiff. The plaintiff sent a notice dated
05.11.1979 to the defendant, expressed his readiness and willingness to pay the
balance amount of T 50,000/- and called upon the defandant to exccute sale deed
within 7 days from the date of receipt of the notice. The defendant received that
notice, but neither replied to it nor complied with it. Hence, the plaintiff filed the suit
for specific performance of contract of sale, for possession of the suit-house and for
future mesne profits. He specifically pleaded that he has always been ready and
willing to perform his part of the contract.

The defendant filed written statement and resisted the claims of the plaintiff. He
stated that his signature was obtained on a blank paper, which has been used to
create a false agreement of sale. He further stated that a contract of sale is bilateral
in nature under which, both, the vendor and vendee have rights and obligations.
Therefore, it has to be signed by both the parties. He stated that the agreement dated
07.07.1979 has not been signed by the plaintiff (i.e. the verdee). Therefore, it is neither
a complete nor a valid agreement. Consequently, the plaintiff is not entitled to enforce
the same. On these grounds, the defendant prayed for dismissal of the suit with costs.
Evidence of the parties

To prove genuineness of the agreement, the plaintiff examined himsell as a witness,
one Shankar who was the scribe of the agreement and onre Jagdish, before whom the
agreement was entered into. He further produced and proved the receipt dated
10.09.1979 whereby the defendant acknowledged receipt of T 20,000/- and confirmed
receipt of total amount of ¥ 30,000/-.

As against him, the defendant examined himself only as a witness to deny the claims
of the plaintiff.
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Submissions on behalf of the plaintiff in respect of validity of the agrcement

The learned counsel for the plaintiff submitted that when an oral agreement to sell
is valid, a written agrecement signed by the vendor alone and delivered to the vendee,
who, in turn, accepted it, would be a valid contract.

Submissions on behalf of the defendant

The agreement signed by the vendor alone would not be valid and enforceable.

Eiz i

aEN F79 I R A, el ¥ H. ¥4§, W THas ANUlveEA g€ IR, o
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Write notes on any four of the following :

TreAteds FivreaEl g dewia faar foer

(a) Compromise of suit

(37) TR Ed deIS

(b) Supplemental proceedings
(@) EF FRAS Fw

(c) Interest

(%) =t

(d) Arrest before judgment
(3) =AfviagET 3es

(e) Procedure on parties defying orders of Court and committing breach of
undertaking to Court

(T) TSR ATATETITear FRM= Y ST Hhedlq T8 Frarea feeedr S9-rar
T Fea IfFed FOIE] Td

Write notes on any four of the following :
Greerds! Sured g gedla foa o

(a) Personal bars to the relief of specific performance of a contract

(37) ST ST Qe Teide dafads giasy

(b) The persons entitled to obtain specific performance
(@) T fAHRE weHm gaw e e

(¢) Suit under the Specific Relief Act by a person dispossessed of immovable property

(F) 3= Hreree] e de@d Feied St fafAfey s srmwEta g
(d) Condition and warranty

(8) W@ T/ ST SARERH (FEE T/ L)

(e) Rights ol unpaid seller of goods

(3) Hrear Sedidshear faeEr

16

16
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4.  Write notes on any four of the following :
(a) Quasi-contracts
(37) STEN A
{b) Contingent contracts
() "ITEA FHUL
{¢) Unlawful considerations/objects of an agreement
(F) T IHERYR Ffihet/2q
(d} Rights and liabilities of a minor partner
(3) I 9T sifyer 9 s
{e) Procedure for registration of a partnership firm
(3) il derear Feefiet ugd
5.  Wrile notes on any fweo of the following :
AR R g denfa fewr faer
(a) Right to lodge caveat and the caveat rules framed by the Bombay High Court
(37) WM Ed A AR T jas dod A dUR holel @agEE e
{b} Modes of paying money under decree
(@) FFATHAER W o S Ed/ A
(¢} Res-judicata and constructive Res-judicata
(F) Wrg=md 3T ST N
6. Answer any fwo of the following :

wieherds VRl g gy st fofar
{a) What is meant by “Transfer of property” ? What property can and what property
cannot be transferred ?

(31) “Hretae ST WU S ? FHIOE WieHd gl Sl Ad § HVE] Ao
geiald #ar ad @ ?

{b} What is meant by “Sale” of immmovable property ? What are the liabilities of a
seller of immovable property before and after completion of the sale ?

(@) R AerTEr A B @ 7 e Aramden gk faw gl g 9
 EHdE SEEE] e 2

{c) Explain fully the doctrine of ‘Lis Pendens’.

(/) ‘Seifad 9 deae Sfawr faded 0

ATM

16

16

16
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Indian Penal Code, Evidence Act,
Code of Criminal Procedure, Essay on Current Legal Topic

e e @i, t=Eisw 3fae,
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(1) Question Nos. 12 and 13 are compulsory.
(¢) 99 % ¢2 T ¢3 Aard .

(2) Answer any six from the remaining questions.

(?) ST JTTyT FIvriE! @eTl Je4 Qs

(3) Marks to each question are indicated by figure in the margin on right hand.

(3) FvIGANIT 3574 TIeAl FHEIAT 3% o7 T,

(4) Number of optional question upto the prescribed number in the order in which
questions have been solved, will only be assessed and excess answers of the
gquestion /s will not be assessetl.

(x) 1 FHA 39canid Ufod Y99 WiElidd JEdT & FH HUEHT TTGEsTE
¥y 3T B AU ST § 3aRd S = gl 3@ awrge S
A,

(5) Do not reproduce any question. Write only question’s number against the answer.

(1) IWYTFTE T99 §7 g 797, Bk I99 FH& T4 F7 I [7675,

P.T.O.
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" 6] C“Other thun cifed] ctves,” candidate should not write roll number, any names

({including their own), signature, address or any indication of their identity
anywhere inside the answer book otherwise he will be penalised.”

(§) “STERIET (e FHIErT ITyRae e S ST #1381 SAGaN 3%
a fom o7 HA .

(7)  English version of the question shall be authentic in case of any type of any
ambiguity.

() FITAET FFR=Al Hegredr fRgdla, saofl Wik Jfuga qasd e,

(8) All questions can be attempted only in one language either in English or in
Marathi as per option given in application form.

(¢) 3HgaR srfaed foeiodn TH9rgar 99 Fvia IR w0t fdar TS arie g e
ferfeet aifesta |

1. Explain procedure regarding trial of a Summons case.

2.  Write notes on any fwo :
feafeer-gocam g
(A) Magistrate’s powers of imposing sentences

(31) =EREfyEd A wee e v sifusn

(B) Detention of accused in custody during investigation of crime

(F) TEEE Y H@G UG FACAA TG H0

(C) Grant of bail in cases of bailable and non-bailable offences by a Court other than
High Court or Sessions Court

(%) 399 =[G 9 1 AT IS T e FGA AT g AAHANT Tdd
TSkl SR ST
(D) Cognizable and non-cognizable offences

(T) IEOUH g STEATH TR

" TN . . .
. . , [ ‘o iy g
r « . .- } A
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(a) How a Magistrate of the first class can take cognizance of any offence ?

(b) How and when a Magistrate of the first class can issue process in a private

ATN

complaint ? _ 5+5=10

(37) =macsfusi woq it i S TEd S oAl A4 2

@) =raeefumil o o ¥ kel ST W AR WEET GHR SHRUTH SRR g
LE IS

Write notes on any fwo :

a1 foer-gacar @

(A) Assault and Criminal force

(31) EHel T BieedE Sersa

(B} Robbery and Dacoity
(@) v&E{ IR anfor wWasr

{C) Kidnapping and Abduction
(F) 3TTFF Afor sr9geo

(D} Abetment and Criminal conspiracy

(T) AW 3N RS w2

What is culpable homicide ? Explain when it amounts to murder and when it does
not amount to murder,

T F{HTY WU HE ? WY A{HEY hegl G aﬁmawa&wmmﬁ
TR .

Discuss provisions regarding cruelty to a woman by her husband or his relatives and
abetment by them to commit suicide.

TETE WAl Udld A e AaRsGHl did B anvE oo ST diel e S

10

10

10

P.T.O.
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Write notes on any {wo : 5+5=10

fear fogr-peeaed g7 :

(A) Admission and Confession

(31) HEeA SMM0T At &

(B) Public Document

(@) WEEE gwas

(C) Use of previous statement in writing of a witness during the trial
(&) GRied 3 @ Felcq S FEAm dasd SO 39Em

(D) Estoppel

(g) wiaey

Explain the provisions relating to admissibility of oral evidence at variance with the
terms of a contract in between the parties reduced into writing by them.

Y TR e ST 3 TE SEatasie TR TG %hedl SEd @e AEa

What is presumption ? State the provisions regarding presumption as to abetment
of suicide by a married woman and dowry death of a married woman.

s wUN FE 7 [GERd Wi STeeen SUaE O Suar gadie qie faadid

10.

Discuss the provisions relating to grant of maintenance under the Code of Criminal
Procedure, 1973.

TISGR! WA EEian, ¢]\93 A FaisEde el faawT s

11.

(a) What is primary and secondary evidence ? When is the secondary evidence
admissible ?

(b) How the execution of a document can be proved ? .
(37) S7ad (AT T g R WS FE 7 GAY (WAl dhegl & ddr 7
() U@ TEIUES SO VA Siar A,

10

10

10

10
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Write an essay on any one of the following :

(a) Child Labour in Indian Society
(b) White Collared Crime — Cyber Crime
e ARl ol Tar fawarE
(37) T FHR - ARAIE FHNTCA
@ FER TR - e R
13.

Write Judgement on the following facts :

Narmada, the wife of accused no. 1 was living with her brother Gangaram because
of the estrangement between the spouses. Cases against each other were pending in
the courts. On the date of incident at 10 a.m. she alongwith her brother and his wife
Chameli was taking cattle to the river. Accused no. 1 obstructed them and asked
Narmada to come with him. She refused. Al got annoyed and gave blows on her hand
with iron bar. At that moment four brothers of the accused no. 1 (A2 to A5) joined
him. A2 gave axe blow on the right leg of Gangaram causing compound fracture to
him. A3 assaulted Chameli by giving fist and kicks blows to her. All the five accused
then went to the hut in the field of the uncle of Gangaram, named Bangdu where all
of them assaulted Bangdu by entering into the hut and gave fists and kicks blows to
him. Bangdu lodged report in the Police Station at 8 p.m. on the same day.

At the trial injured persons stated the incident as it is. OQut of the four
eye-witnesscs, the adjoining field owners, two supported the prosecution case and two
turned hostile. Injuries were proved by the Doctor who examined them but the X-ray
report was not proved as the X-ray technician was not examined. Defence of the
accused is of total denial.

@ed d@E ararid Heaeys e

e U S A 1 A ueh SR aeforE and. @ 9 diead 9 wes
YR TNE IS @A el g o U] < TRed Yhae g enlt vea
43 TR 9 9HE A" Hed g fo dedl R OUET AdRe S gl ged LA, g
A i arsfaet anftn Sd A, ¢ gA Ter AW e Hiad Alquard AT UM |,
TR TER el TR A, ¢ AW Fagd Wgd de gl dEel 9@ wed AR,
W A A, ¢ 9 AR Y (I R 4 AL u) T WS Y e F e AL R A
TR TR WG 399 UERR 9R G e S 39 gEr deddl g
Aeel A, 3 I SACeT Foel FoT el AEFRIA AR Aol 8 WEEl SR e
FH T A TEDT FEOH WaKd S R S 9d @ §ig A
ST ARG FEA Focll Sl qN A curd SERll HeNHG ¢ "I we el
wyHd e
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FRfqe ¥ EH TEOA gAY Oiiae. SR  Sraasa@ R Fersewl
et g FuiH grafduerg @y doit @ aniiek wR T 9 & FEE 1
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